
NOTES GF THE REGISTRY ORDERS OF THE TRIBUNAL 

ORDER DATED 22.62000. 

i ea 1 ed C 01* sel. for the petiticrK has 

filed Memo stating that he wants to withdraw the 

original Applicaticil. We have heard Mr.P.Y.Padhig 

leaei cwnsel for the aplicant and MJ.F.Nayak, 

learned Additional Standing Cc*.irtSel for tke 

iespcxidts.Is viei of the prayer for withdrawal, 

the OA is dispose of as withdrawn. 
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